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[US reaction on ban on Coca Cola

575. SHRI GURUDEV GUPTA: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether Government are aware of the
reaction to the United States of America to the
views expressed by India's Minister of
Industry regarding stopping the production of
Coca Cola; and

(b) whether there is any possibility of
Indo-U.S. trade relations being ad-versely
affected as a result of this decision?]
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[ J English translation.

[RAJYA SABHA ]

to Questions 92

t{THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE. CIVIL
SUPPLIES AND COOPERATION (SHRI
KRISHNA KUMAR GOYAL): (a) Ministry
of Industry have informed us that as far as
they are aware there has been no official
reaction from the USA regarding our dealings
with Coca Cola Export Corporation under
Foreign Exchange Regulations Act. However
the Gov-ernment are aware that a section of
the Press in the USA has been critical of the
action of the Government of India presumbly
due to their not being informed about the
correct position.

(b) No, sir.]
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Information leaked out by the En-
forcement Directorate about impending
arrests of some important persons

576. SHRI GURUDEV GUPTA: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that as alleged in a
news item appearing in some newspapers in
September this year, the Enforcement
Directorate has been leaking out information
regarding possible arrests of certain important
persons in consequence of which applications
for anticipatory bail were being moved by
them; and

(b) whether any enquiry has been made
in this regard; if so, what are details thereof?]
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f [THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SATISH
AGARWAL,): (a) No, Sir.

(b) The matter was looked into and It was
found that there was no truth in the
allegations.]

f[ ] English translation.

[29NOV. 1977 ]

to Questions 94

Non-deposit of C.D.S. amount by
employers
577. SHRI S. W. DHABE:

SHRIMATI KUMUDBEN
MANISHANKAR JOSHI:

SHRI SANTOSH KUMAR SAHU:

SHRI VINAYKUMAR RAM-LAL
PARASHAR:

SHRI KRISHNA NAND
JOSHI;

Will the Minister of FINANCE be pleased
to state:

(a) what is the amount under the
Compulsory Deposit Scheme which has not
so far been deposited towards Additional
Dearness Allowance Deposit Account by the
employers, both in the public and private
sectors, though deducted from the pay pac-
kets of the employees;

(b) what are the details in this regard; and

(c) what steps Government have
taken to repay the amount with in

terest to the employees?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) The total amount
deducted by the employers in the public and
private sectors from their employees under the
Additional (Compulsory
Deposit) Act but not deposited by them
towards Additional Dearness Allowance
Deposit Account is Rs. 272.83 lakhs as on 31-
10-1977.

Emoluments

(b) Details regarding the number of

defaulting employers and the amount



